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SHRI BIJU PATNAIK: If the hon.
Member hag asked me this question
about one and half years back ii
weuld have haq some validity. No-
body plants on hind-sight; hind-sight
38 welcome but it is not useful here
At that time there wag surplus
stock, unsold stock and we were ex-
porting one million tonnes. Worlc
1ecession was there in steel therefor
the question wag how 1o dispose that
of, To say, now that we should have
held back that for two yeais as buffer
ftock and that we should have know
that the cut will be made 20 per cent
anstead of 7 per cent is something
which  probably a  clairevoyant
can do, but not the ministry
or the planning commission, As [
said earlier, the import of coal whicu
was planned hag also not arrived in
‘ime because there was a strike in
the Australian coal fields. We have
no handling equipment in our ports
and it is all done by head loading
Therefore, one 30,000 tones ship
takes thirty days for wunloading in
Paradip and in Haldia the better
managed Bangal labour takes more
than sixty days. I think Shri
Samar Babu is listening to mv com-
ments that is the position of the
country’s ports in this zone, All
these factors plus not sufficiant pro-
duction  of coking coal have bhecr
contributory causes.

SHRI VINODBHAI B. SHETH Go-
vernment hag taken a decision to
ymport old ships from abroad with a
view to scrap them and meei the re-
quirements of steel. I should lik-
<0 know whether government will
allow suek <hips which aza  bought
as serap {p be used for shipping pur-
poses if they are technically approved,
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for two or there years before they
are actually scrapped? Secondly,
will the government import therwmal
plants against the export of izom
ore in order to meet the requirement
of steel in the country, as iron ore is
ordinarily available in the country?
To sum up, there are two points
the scrapping of the ships after thwee
years use and gecondly to allow im-
port of thermal plant or other equip-
ments against export of iron ore te
foreign countries,

SHRI BIJU PATNAIK: This is
another question, But, nevertheless,
whether it is a power plant, whether
it suits us or not, that has to Dbe
considered technologically and price-
wise There is no diﬂ‘lculty 1n expart
of iron ore upto a ceriain extent
without further investment, In fact
we have been negotiating with cer-
tain countries for thigs purpuse, but
we have so far not found it fruitful,

+
Changing of Norms of Film
Ceasorship

*28, SHRI CHITTA BASU:
SHRI S. R. DAMANI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government have
under oonsideration any proposel ¥
bring about g basic change in the
norms of film censorship; and

(b) if so, the salient features of
the proposal?
THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRE
L. K ADVANI): <(a) and (b). A
statement is laid on the Table of
the House.

Statement

The Uasic principles for the guid-
anze of the Central Board of Film
Censors in certifying filmg for public
exhibition in India are laid down in
Section 5B(1) of the Cinematograph
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Act, 1852, Broadly a film shall not
be certified for public exhibition by
the Boarg if the film or part of it is
against the interest vf the security
of State, friendly relations with
foreign States, public order, decency
or morality or involves defamation
or contempt of court or is likely to
incite the commission of any voffence.
Within the ambit of these broad pro-
vigions, detailed guidelines have been
issueq by the Government to the
Board from time to time, The guide-
lines issued in 1960 remained vpera-
tive until 1978, A comprehensive
review was made with a view to
enunciating the guidelines in such =a
manner that the concepts behind
censorship are comprehended as a
whole and not in bits and parts. The
recommendations contained in the
Report of the Enquiry Committece on
Film Censorship and the views ex-
pressed by the film industry and the
Central Board of Film Censors were
noted and new guidelines were issued
in January, 1878, The new uidelines
are simple and are aimed to ensure
that the medium of film remains
sensitive to the values and standards
of society, that artistic expresszion and
creative freedom are not unduly ies-
tricted ang that censorsidp is respon-
sive to socia] change.

2. The new guideline; are as
under: —

(1) The objectives of film cen-
sorship will to ensure that—

(a) the medium of film remains
responsible and sensitive to the
values and standards of society;

(b) artistic expression and
creative freedom are not unduly
curbed; and

(c) censorship is responslve to
social change,

(2) In pursuance of the above
objectives, the Bourd of Films Cen-
sors shall ensure that—

(i) anti-social activities such
as violence are not glorifieq or
justified;
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(1) the modus operandt of
crimingls or other visuals or
wordg likely to incite the com-
mission of any offence, are not
depicted;

(iii) pointless or avoidable
scenes of violence, crueity and
horror are not shown;

(iii-a) Scenes which, have the
effect of justifying or gloritying
drinking are not shown;

(iv) human sensibilities are not
offended by vulgarity, obscenity
ang depravity;

(v) visuals or words contem-
ptuous of raeial, religious or
other groups are not presented;

(vi) the sovereignty and in-
tegrity of India is not called in
question.

(vii) the security of the State
is not jeopardised or endangered;

(viii) friendly relations with
foreign States are not strained;

(ix) public order s not
endangered;

(x) visuals or words involv-
ing defamation or contempt of
court are not presented.

(3) The Board of Film Censors
shall also ensure that the film—

(i) is judged in its  entirety
from the point of view of its
overall impact; and

(ii) 1» examined in the light of
contemporary standards of the
country and the people to which
the film relates,

3, The Guidelinese having been
revised only last year, Government
has at present no proposal to bring
about any change in the norms set out
above.

SHRJ, CHITTA BASU; In the
statement the hon, Minister has sald—

“Broadly a film shall not be cer-
tificated for public exhibition by the
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Board if the film or part of it is
against the interest of the security
of State, friendly relations with
foreign States, public order, de-
cency or morality or involves de-
famation or contempt of court or
is likely to incite the commission of
any offence.”

May I know from the hon, Mmister
whether he is aware of the fact that
in spite of these guidelines or norms
the films which are crime and sex
biaged are proliferating. If that is so,
whether there is any provision of not
certifying any exhibition of the film of
such a nature. If so, whether any
such certification "hag been rejected
during the past few years on this
ground,

SHRI 1., K. ADVANI: 1 would like
to clarify in this regard that even
though very clear guidelines have
been issued to the Censor Boarqd and
to the Censor panels and they are
trying to implement it very precisely,
very thoroughly, there have been pro-
blems arising out of certain court inter-
pretations of ‘what is a reasonable
restriction. After all, censorship of films
derives its authority and sanction from
the reasonable resiriction, phrase in
Article 19. Only lately a horrer film
wag refused g certificate and when 1t
went to the court, the court held that
with the cuts that the producer was
willing to undergo, after that there
should be no objection, The Censor
Board, because of the court decision
and directions, had to zive a cerlifi-
cate, 'The Censor Board itself was
inclined tn de-certify the film comp-
letely. 1t was not willing to accept
the film on the basig of those cuts,
So, the guidelineg as well ag the law
are the constraints under which the
Censor Boarq functions On  cur
own we have been trying to sec that
vulgarity, obscenity are curbed and
viclence and horror and such influ-
ences that affect badly the younger
generations particularly are curbed,
This i the approach.

SHRI CHITTA BASU It also refers
to the two sets of guidelines. One
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is of 1960 and another i of 1978, The
hon, Minister claims that the guide-
lines of 1960 remained unchanged till
1878. May I know from the hon,
Minister, the guidelines which have
been accepteq in the year 1978 are
to what extent different from thosge
of 1960 Would the hon. Minister
be kind enough to give & compara-
tive analysis of the two sets of
guidelines—1960 and 1978 left to
me I would say, the screen did not

reflect any difference from 1960 to
1978,

SHRI L, K ADVANI: On an
earlier occasion, as far as I recall, 1
hag given to the House both the sets.
But 1if the set of guidelines issued in
1960 are tu be laid on the Table, I
am willing to place it on the Table.
They are claborate, very elaborate,
whereag the 1978 guidelines are com-
pact and concise. These guidelines
were drawn up after consultation with
the Censor Board itself The new
Censor Board was constituted in De-
cember, 1977 and they were asked to
undertake an exercise and make re-
commendations to the Government as
to what the guidelines should be.
With some minor alterations in the
draft they had proposed, these guide-
lines had been issued

SHRI S. R DAMANI: May I know
whether after these guidelines had
been iniroduced, the Minister has
seen any film to ascertgin the effect of
these guidelines® The words used in
the guidelines are so vague that they
are not going to affect the violence in
the films and it is continuing. There-
fore, I would like to know if the
Minister has personal experience in
this regard so far as the effectiveness
of the guidelines is roncerned? Secon-
dly, if the guidelincg are not being
effective, will Government consider
taking over the distribution systemn so
that such films are not being produc-
ed because it is affecting the morale
of the public?

SHRI L. K. ADVANI: The hon,
member hag made a very valid point,
though I would say that it would not
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be possible for me to see a few films
and decide just on that basis. What
hag been done is, at the initiative of
the Censor Board itself, the Institute
of Mass Communication has been re-
quested to undertake a systematic
survey of the impact that the changed
guidelines have had and the response
of the audiences tp the changes.

SHRI S. R, DAMANI: My second
question has not been answered, whe
ther Government will take over the
distribution system if the guidelines
are not being effective?

SHRI L. K. ADVANI: 1t does not
arise from this question on censorship.

SHRI VASANT SATHE' In his en-
thusiasm for preserving the culture
and samskriti, 15 it a fact that in one
of the guidelines it has been stated
that when swimming scenes are to be
shown, the censors must see to it that
women are not clad in a manner
which according t, the guidelines
would be objectionable?

SHRI L. K. ADVANI: Ip the state.
ment that I had laid on the Table
of the House, the hon. member would
see that there is no specific reference
of this kind except saying.

“visualg or words contemptuous
of racial, religious or other groups
are not presented;

human sensibilities are not offen.
ded by vulgarity, obscenity and de-
pravity.”

This 15 the guideline that has been
issued.
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WRITTEN ANSWERS TO QUES-
TIONS

POWER SHORTAGE IN THE STATES

*21. SHR1 BALASAHEB VIKHE
PATIL- Will the Minister of ENERGY
be pleased to state:

(a) whether his gttention has been
drawn to the news-item captioned
“5- day power cut for industrieg in
Maharashtra” published in the Hin-
dustan Times (New Delhi edition}
of 17th June, 1979,

(b) whether such power shortage
has also effected domestic and indus-
trial units in the other States and
Union Territories in the country,

(c) what ig the State-wise require-
ment of power and the availability
thereof; and

(d) what measures have been
taken or are proposed <o be taken to
ensure adequate supply to all the
States and the Union Territories in
the country?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN). (a)
The Government is aware of thi. news
item,

Maharashtra State Electiricity Board
notified the power cuts with effect
from 17th June, 1979 when hydel ge-
neration hag to be reduced drastically
as a result of depletion of hydro re-
servoirs due to delay in monsoons.
These cutg were withdrawn partly and
restrictions relaxed in stages with
effect from 22nd June, 79, even though





